
 ४5  Matters  under

 row  you  will  also  be  in  the  dock.

 (Interruptions)

 MR.  SPEAKER:  Nothing  will  go  oh
 record,  except  that  of  Mr.  Naik.

 (interruptions)*

 12.02  hrs.

 [English]

 MATTER  UNDER  RUNE  377

 (i)  Demand  for  re-construction
 of  the  collapsed  Mandvi
 Bridge  and  looking  Into  tech-
 nical  viability  of  the  Juari
 Bridge  on  National  Highway
 No.  17

 SHRI  SHANTARAM  NAIK  (Panaji):  Sir,
 after  the  collapse  of  Mandavi  bridge,  no
 doubt,  the  work  with  respect  to  the  recon-
 struction  of  the  old  bridge  as  also  construc-
 tion  of  new  bridge  has  started  but,  unfortu-
 nately  no  one  seems  to  be  interested  in
 avoiding  bureaucratics  delays.  As  a  result
 reconstruction  work  as  also  new  bridge
 construction  work  is  unduly  delayed.  (/nter-
 ruptions)

 Over  and  above  now  it  is  reported  in  the
 Press  that  the  Zuari  bridge,  on  National

 Highway  17,  the  construction  quality  of  which
 no  one  had  ever  questioned  in  the  past,  is

 technically  defective,  and  that,  these  defects
 may  lead  to  the  collapse  of  Zuari  Bridge,  the
 Mandavi  way.

 Will  the  Minister  for  surface  Transport  take

 up  the  matter  on  war-footings.  (/nterrup-
 tions)

 MR.  SPEAKER:  You  give  me  notice,  |
 will  find  out.

 (interruptions)*

 VAISAKHA  18,1911  (SAKA)  Rule  आ  426.0

 SHRI  V.  KISHORE  CHANDRA  5.  DEO
 (Parvathipuram):  Sir,  |  had  given  a  notice  of
 breach  of  privilege  against  the  Editor,  the
 Indian  Express  because  he  is  persistently
 denigrating  Parliament..  (interruptions)

 MR.  SPEAKER:  Order,  Order.

 SHRI  ४.  KISHORE  CHANDRA  S.  DEO:
 He  should  not  go  scot-free.

 MR.  SPEAKER:  ।  have  handed  it  over  to  the
 Deputy-Speaker.  He  will  take  care  of  it.

 [Translation]

 (Interruptions)

 MR.  SPEAKER:  You  give  it  in  writing,
 there  is  no  point  in  shouting  Mr.  Reddi.

 [English]

 (interruptions)

 MR.  SPEAKER:  Nothing  goes  on  rec-
 ord.

 (interruptions)*

 MR.  SPEAKER:  There  are  certain  rules
 and  under  those  rules,  you  have  to  give  a
 notice.

 (Interruptions)*

 MR.  SPEAKER:  itis  not  like  this.  He  has
 to  give  notice.

 (Interruptions)*

 MR.  SPEAKER:  Nothing  goes  on  rec-
 ord.

 Shri  R.P.  Palika
 (Interruptions)

 MR.  SPEAKER:  There  is  a  rule  under
 which  you  can  bring.  You  know  all  about  this
 and  you  can  give  notice.

 (Interruptions)*
 LL, ए एएए
 *Not  recorded.


